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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

Date

12.3.86

O.A.^XV. No. 116 of 1986

Reuti Prasad

Versus

Union of India

Orders

Applicant(s)

.Respondent(s)

Presents Shri B,K, Sharma, cpunsal for petitioner

firs Raj Kumari Chopra, counsel for respondents

The petitioner Shri Rsuti Prasad has corae up before us

under Section 19 of the Administrative Tribunals Act

praying that- his date of birth taken as 3.2,1928 by the

respondents is urong and that it should be corrected to

30.12»193O, The petitioner therefore prays that his

retirement due on 28»2«19e6 should be postponed to
i

31,12,1988.

2. Ue have heard the learned counsel for the petitioner

-in detail during the two hearings and examined the service

records and othisr documents called for by us as also the

documents appended with the petition. For the following

reasons ue are satisfied that there is no reason to accept

the contention of the petitioner;

i) The Service Book which was examined by us today

and shown to the learned counsel to the petitioner

indicates in words that the date of birth

of the petitioner is 3rd February, 1928, The date
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tjf birth in figures has been erased and shown as

30.12.1930.

ii) Ue have seen two letters in Hindi written by the

petitioner to the respondent uhich oere in res-.r

pose to the respondent's letters of 2,11,1980 in

uhich the petitioner himself has unambiguously

stated that his date of birth which is shown as

3,2.1928 and uhich has been shown in his service

book as such-should be taken as.3.2.1928fl

wrong date of birth as 3,2.1923 should b^^^^wctod
accordingly. Ha further stated in the same letter

that he should be retired on the basis of His date

birth of 3,2,1928, The Isarned counsel for the

petitioner doss not dispute thsse two letters but

he has drawn our attention to Annexure to the

petitiori which is a latter dated 28,1,1981 in uhich

•the has asserted that his date of birth should be
' , y\ 4 • p

taken as 30,12,1980 in accordance with the service

, records,. The apparent inconsistancy^betue.en-,

previous two letters of 1980 in which he has hii

indicated that the service r ecords bear the coroct

date of birth as 3,2,1928 and his letter dated

28,1,1981 in which he has said that the service

records bear the date of 30,12,1930 is perhaps

explained by the fact that in between these two

assertions the erasure and over-uriting in the

service book ratfsi; have taken place,
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iii) In tho gradation list of 1960-61 the date of birth

of petitioner has baen indicated as 3,2,1928 but

the applicant had not disputed this till his appli

cation of 16th May 1979 whan for tho first tiraa he

ubke up and asserted that his date of birth is

30.12,1930.

iw) If his date of birth had bean taken as 30,12.1930

at tha time of entry into service on 5,12,1947

ha uotild obviously have been under-age and would

not get tha bsnafit of employment in governaent

service. He cannot therefore at the fag end of his

career draw any benefit by his belated assertion

of a new date of birth uhich would have disentitlad

from entry into service on the date of his appoint-
N

mant,

v) The Health Certificate uhich was dated 16,3,1948

much before the dispute arose, uhich was placed

befb re us and uhich has been authenticated by the

Asstt, Civil Surgeon, Delhi and uhich contains tha

. signature of the petitioner also indicates, that on

Contd,,•,,



i

Sr. No. Date

I

- 4 -

Orders

that date according to his oun statement as .weU I
as by appsaranco ho uas 19 yaars old at that^tiraej

3# On t hs abov9 incontrovertible basis us ara conuincsd
t

that no case can be made out from the petition about [iiiddi-§•:
.'•vr,-.'

fyi^9,fie date of birth of the pstitionar to 30,12,1930? andl:
••;x

accordingly us dismiss the application under Sub-section 3 m

of Ssetion 19 of the Administrative Tribunals Act»

9p
=-0

(S.P. nUKERJl)


